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Tribunals Act 1985, the applicant has

d:l.ractian to rQSPGMentg «ﬁﬁt ider him to the

of | E-VJ.M Grade II in scalﬁ Ilffa ff'":t_‘ﬁr RS+1200=1

due benefits from 1991 panel,

= —

2 The learned counsel fm;l HJM applicant has pl
before us the order dyted 2.0441992 whial

0 .

applicant was called for screening test
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